FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S COMEX INFRATECH PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor COMEX INFRATECH PRIVATE LIMITED
2. Date of incorporation of corporate debtor 08/09/2005
3. Authority under which corporate debtor is | Registrar of Companies, Delhi.
incorporated / registered
4. Corporate Identity No. / Limited Liability | U45203DL2005PTC140517
Identification No. of corporate debtor
5. Address of the registered office and principal | Registered office: -
office (if any) of corporate debtor
M-104 GREATER KAILASH -I, NEW DELHI,
Delhi, India, 110048
6. Insolvency commencement date in respect of | 03.07.2025
corporate debtor (Copy of the order received to the IRP on
04.07.2025)
7. Estimated date of closure of insolvency | 30.12.2025 (180 days from the insolvency
resolution process commencement date)
8. Name and registration number of the insolvency | Anshul Sharma
professional acting as interim resolution | IBBI/IPA-003/IP-N00386/2021-
professional 2022/13930
9. Address and e-mail of the interim resolution | Address: A-6, Ashok Nagar, Mandoli Road,
professional, as registered with the Board Shahdara, Delhi-110093.
Mail-Id:
cma.anshulsharma2020@gmail.com
10. | Address and e-mail to be used for | Address: VRSA Insolvency Professionals
correspondence with the interim resolution | LLP
professional Building No. 11, 3rd Floor, Hargovind
Enclave, Vikas Marg, Delhi-110092.
Mail-1d: _comex.cirp@gmail.com
11. | Last date for submission of claims 17.07.2025
12. | Classes of creditors, if any, under clause (b) of | NIL
sub-section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to | Not Applicable
act as Authorised Representative of creditors in a
class (Three names for each class)
14. (a) Relevant Forms and https://www.ibbi.gov.in/home/downloads
(b) Details of authorized representatives NA
are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi, Principal Bench, has
ordered the commencement of a corporate insolvency resolution process of M/s Comex Infratech
Private Limited on 03.07.2025 (Copy of the order received to the IRP on 04.07.2025).



The creditors of M/s Comex Infratech Private Limited are hereby called upon to submit their claims
with proof on or before 17.07.2025 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13
to act as authorised representative of the class [NA] in Form CA.

The submission of claims is to be made in accordance with Chapter Il of the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016.
The claim with proof is to be submitted in following specified forms along with documentary proof in
support of claim:

Form B: Claim by operational creditors except workmen and employees

Form C: Claim by financial creditors

Form CA: Claim by financial creditors in a class

Form D: Claim by workmen or an employees

Form E: Claim submitted by an authorised representative of workmen or employees
Form F: Claim by creditors (other than financial creditors and operational creditors)

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of the Interim Resolution Professional

CMA Anshul Sharma

Interim Resolution Professional— M/s. COMEX INFRATECH PRIVATE LIMITED
IP Registration No. - IBBI/IPA-003/IP-N00386/2021-2022/13930

Address- VRSA Insolvency Professionals LLP

11 (3™ floor) Hargovind Enclave, Vikas Marg, Delhi-110092

E-Mail-Id: cma.anshulsharma2020@gmail.com

Process mail id: comex.cirp@gmail.com

AFA valid upto 31.12.2025

Date: 05.07.2025
Place: Delhi
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Retail Recovery: 8" Floor, Plate-B, Block-2,

NBCC Office Complex, Kidwai Nagar (East),

New Delhi-110023, Tel.: 011-69297235/34/33
Website: www.idbibank.in

@ IDBI BANK

CIN: L65190MH2004G 01148838

[See Rule 8(1)] POSSESSION NOTICE

Whereas, The undersigned being the authorised officer of IDBI Bank Limited under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under Section
13(12) read with rule 3 of Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated 02.05.2025 calling upon the Borrowers Shri Arun Ahuja & Smt. Somawanti,
to repay the amount mentioned in the notice being Rs. 54,06,709.00 (Rupees Fifty Four
Lakh Six Thousand Seven Hundred Nine Only) as on 10.03.2025 with further interest
and legal expenses thereon within 60 days from the date of the receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers
and the public in general that the undersigned has taken possession of the property
described herein below, in exercise of powers conferred on him under sub-section (4) of
section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on this
3" day of July of the year 2025.

The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of IDBI Bank
Limited for an amount of Rs. 54,06,709.00 (Rupees Fifty Four Lakh Six Thousand
Seven Hundred Nine Only) as on 10.03.2025 with further interest and legal expenses
thereon.

The borrowers' attention is invited to provisions of sub section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.

All that part and parcel of the property consisting of Property Flat Bearing no. 82-B, on
First Floor, area measuring 88 Sqg.mtrs., Category MIG, in Block & Pocket-AD,
situated at Shalimar Bagh, Delhi-110088, together with all and singular the structures
and erections thereon, both present and future.

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,
Mumbai 400070

CRO

CORRIGENDUM TO AUCTION NOTICE

With reference to the E-Auction Notice of the Borrower/Guarantor(s) 1. RR Garments
2. Raju Jain 3. Ritu Jain 4. Khajali Devi Jain Loan Account Number:
UGDELSS0000013910, Published on 02.07.2025 in this Newspaper. In the above
mentioned account the Date of Auction was inadvertently written as 20.07.2025.

The correct Date of Auction should be read as: 21.07.2025

DESCRIPTION OF THE PROPERTY

Authorised Officer
IDBI Bank Limited

Place: Shalimar Bagh, Delhi
Date: 03.07.2025

FORM NO.14
[See Regulation 33(2)]

OFFICE OF THE RECOVERY OFFICER - I/1I

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)
1st Floor, SCO 33-34-35 Sector-17 A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)
DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO INCOME

TAX ACT, 1961.
RC/80/2024 13-03-2025
UNION BANK OF INDIA
Versus
M/S MRS FASHIONS
To

(CD1) MRSFASHIONS
1467/C-13, GROUND FLOOR (LOWER) GOVINDPURI KALKA JI NEW DELHI
THROUGH ITS PROPRIETOR RAVINDRA JHA, New Delhi, DELHI
(CD2) RAVINDRAJHASON OF RAM CHANDRAJHA
1351/A, STREET NO. 8/9/13, NEAR PETROL PUMP, GOVINDPURI, KALKAJI,
SOUTH DELHIDELHI 110019
Also At: RAVINDRA JHA SON OF RAM CHANDRA JHA M-1/1503, GALAXY
VEGA, NOIDA(WEST) UP-201301 GAUTAM BUDH NAGAR
This is to notify that as per the Recovery Certificate issued in pursuance of orders passed by
the Presiding Officer, DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2) in
0A/1198/2019 an amount of Rs. 1029173.45/- (Rupees Ten Lakh Twenty Nine Thousand

One Hundred Seventy Three and Paise Forty Five Only) along with pendentellite and future

interest @ 7 % Simple Interest Yearly w.e.f. 22/05/2019 till realization and costs of Rs. 13005

(Rupees Thirteen Thousands Five Only) has become due against you (Jointly and severally/

Fully/Limited).

2. You are hereby directed to pay the above sum within 15 days of the receipts of the notice,
failing which the recovery shall be made in accordance with the Recovery of Debts Due to
Banks and Financial Institutions Act, 1993 and Rules there under.

3. You are hereby ordered to declare on an affidavit the particulars of yours assets on or before
the next date of hearing.

4. You are hereby ordered to appear before the undersigned on 08/07/2025 at 10:30 a.m.
for further proceedings.

5. Inaddition to the sum aforesaid, you will also be liable to pay:

(a) Such interests as is payable for the period commencing immediately after this notice of the
certificate / execution proceedings.

(b) All costs, charges and expenses incurred in respect of the service of this notice and warrants
and other processes and all other proceedings taken for recovering the amount due.

Given under my hand and the seal of the Tribunal, on this date: 13/03/2025.
BRIJESH SHARMA, ADVOCATE Sd/-,
Recovery Officer
DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

:.Flace: Delhi

All other details of the E-Auction notice remain unchanged.

Place: DELHI Sd/-(Authorised Officer)
For UGRO Capital Limited

Date: 05.07.2025

FORM A
PUBLIC ANNOUNCEMENT
(Under Reguiation 6 of the Insolvency and Bankruptcy Board of India

{Insoctvency Resolution Process for Corporate Persons) Regulations, 2016} |

FOR THE ATTENTION OF THE CREDITORS OF
M/IS COMEX INFRATECH PRIVATE LIMITED

RELEVANT PARTICULARS |
[1, TName of camporate debiar ~ |[COMEX INFRATECH PRIVATE LIMITED/ |
{2.  |Daba of incorparation of corporaie debior |D80H2005 i
{3, |Aulharity under which corporate deblor is |[Registrar of Companies, Dalhi
| fincoparated f registered
ii_' | Cotparate: ientity No. [ Limded Liakdity |U452030L2005PTC1 40517
I5;

| Idengfeatinn Ma, of camporaie debior

[Address of ihe registared office: and |Regsiared offica: -
| principal affice {if any) of comparate debior |M-104 GREATER KAILASH -1 REW DELHI,
| | Diglhi, India, 110043

i .Insulu'en:}' commencemenl dste i |03.07.2025
respact of corparate debbor {Copy of the' oigar received to e IRP on
|02.07 2025)

hr

{7. |Estmafed dale of dosure of insoivency [30.12 2025
fresoiution process COMMMENCEmEn fate)

{8, |[Mame and registrafion number of the |Anshul Sharma

[ inscdwency professional ecting Bs Inbanm |EBELPA-DOP-NODZBE/2021- 2022113930
reaciution profassional _

4, |Address and e-mal of the interimi{Adcress: A-B. - Ashok Meger, Mandoll Road,
resoition prafessional, as registersd with | Shahdara, Delhi-110033
|t Bagrd |all-ki: cma arshulsharma 2020 mall.oo

1. |Address and o-mai o be. wsad for Adomess, YREA Insglvency Prolessonas CLF
Building Ma, 11, Jrd Flaar, Hargovind Enclaea,
cofrgspandence with b

IR b parg, D1edbe- 1400052
{ragciulion profassional

Siml -l coma . clnp D ol com
111, |Lasldate or submssion ol claims | 10832
1% |Classes of craditors, if any. undar clausa ML
ibl of sub-section (6A) of sectan 21,
gscenained by the inferm resoluticn |

(180 days fom the insclwency

prodesgional
{3, [Mames of Insclvency Professionals |Mob Applicable
idenfified to & as  Aulborised |

Represantative of creditors In & clasg )

[ Theea ranmas [ar each class)

114.  |(a)Ralawant Foms and Pl pescdfwreen ibii. pov.infhomeddowninads
(b} Datals of suthanzad reprasentzivas. (WA

|are avalanle al:

Matice 15 hanaby qiven that the Nalional Company Law Triblinal, Mew Oelba, Principal Banch, bas |
orderad e commencamant of a comporate insclvency resolution procass of M Comex |
nérakech Private Lirded on 03.07 2025 [Copy of theorder recervad intha IR on .07, 2025},
The crediors of Mis Comex Infratech Privase Limited: are hereby caffed wpon to submit their |
ciaims with prood an or before 17 07 2025 fa the interim resolution professional af the addrass |
manlionsd agamstantry No, 10, [
The financial crediors shall submil their claims with prood by alectranic means onty. A8 ather |
craditors may submil the claims with peoofin pereon, By postor by electronic means
Afinancial creditor belonging to & class, as listed against the eniry No: 12, shallindicate its choice |
of authorized represantative from among the three insolvency professionals isied agans entry
M. 13 %0 acl a5 authonzad repressntabive of the class [NA] in Form CA
The subession of claims is 1o ba mada in accordance with Chapier [l of the Insolvency and |
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, |
2096, The chaim with proofis b be submitted in foliowing specified forms along with documendary |
proed in suppo of cleim
Farm B: Claim by operafional cradilors exceptworkmen and employess
Form C: Claim by Fnancial creditors
Form CAL Claim by financial creditors in 3 class
Form D; Claim by workmen or an empioyaas
Farm E: Claim submitied by an suthonsed reprasentaliva of warkmen or employses
Farm F: Claim by craditors (olher than inanaial creditors and aperabonal credions)
Subrmession of talza or misleading proofs of claimshall attract penalties.
Mame and Signature of the Interlm Resolution Professional |
CMA Anshul Sharma |
Interim Resolution Professional- Mis. COMEX INFRATECH PRIVATE LIMITED |
IP Registration Mo, - [EBITPA-O0KIFP-NOJEEIZ1-20221 2830 |
Address- VRSA Insolvency Professionals LLP |
11 [ floor) Hargownd Enclave, Vikas Marg, Dehi-110032 |
E-Mail-ld: cma anshulsharma2020E@gmad com |
Process mail kd: comex cirpdgmad com
AFA valid upto 31.12.2025 |

Date; 05.07.2025

PV

PAVNA INDUSTRIES LIMITED
Regd Office : Vimlanchal, Hari Nagar, Aligarh, Uttar Pradesh - 202001
Email: cs@pavnagroup.com; Website: www.pavna.in
CIN : L34109UP1994PLC016359

NOTICE OF POSTAL BALLOT

Members of the Company are hereby informed that pursuant to section 108 and 110 of Companies Act 2013, read
with Rule 20 and 22 of the Companies (Management and Administration) Rules 2014 (including any statutory
modification(s) or re-enactment thercof for the ime being in force), and Regulation 44 of Securities and Exchange
Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015 (Listing Regulations) and
the relaxations and clarifications issued by Ministry of Corporate Affairs (*MCA’) General Circular Nos. 14/2020
dated April 8, 2020 and 17/2020 dated April 13, 2020, 39/2020 dated 31* December 2020 and 10/2021 dated June
23, 2021 i1ssued by the Mimistry of Corporate Affairs, Government of India (“*MCA Circulars™), in relation to
passing of resolutions by companies under the Companies Act, 2013 through electronic voting (remote e-voting),
the company has on Friday July 04 2025 sent an email of Notice dated July 02, 2025 to all the members whose
name appeared on Register of Members / Record of Depositories received from National Securities Depository
Limited/ Central Depository Service Limited on Friday June 27, 2025 (Cut-off date). The Company seeks
approval of the shareholders of the Company by remote e-voting, including voting by electronic means, for the

following matters:

SR. NO,

DESCRIPTION OF THE SPECIAL BUSINESS-ORDINARY RESOLUTIONS

1. Approval for sub-dividing / splitting the equity shares of the Company, such that each fully paid-
up equity share having face value of Rs. 10/~ (Rupees Ten Only) each be sub-divided into 10
(Ten) fully paid-up Equity Shares having face value of Re. 01/- (Rupee One Only).

2 Approval for alteration of Capital Clause of the Memorandum of Association of the company

Members whose names are recorded in the Register of Beneficial owners maintained by the Depositories as on
the cut off date will be entitled to caste their votes by remote e-voting. A person who 15 not a member on the cut-
off date should accordingly treat the notice as for information purpose only.

The Company has engaged the services of NSDL for providing remote e-Voting facilities to the Members,
enabling them to cast their vote electronically and in a secure manner. Members are requested to record their
assent (FOR) or dissent (AGAINST) through the remote e-Voting process not later than 5.00 p.m. (IST) on August
(3, 2025. E-voting starts from Saturday July 05, 2025 at 09:00 AM. to Sunday August 03, 2025 till 05:00 P.M.
Remote e-Voting will be blocked by NSDL immediately thereafter and will not be allowed bevond the said date
and time. During this period, Members of the Company holding shares either in physical or electronic form, as on
the cut-off date, 1.e. Friday June 27, 2025, shall cast their vote electronically. The voting rights shall also be
reckoned on the paid-up value of shares registered in the name(s) of the Member(s) as on the cut-off date. Once
the vote on a resolution is cast by a Member, the Member shall not be allowed to chan ge it subsequently.

Members who have not registered their email address and mobile numbers, are requested to register/ update the
same with RTA 1.e. MUFG Intime India Private Limited by writing them to nikita jirepatil{@in.mpms.mufg.com.

In case you have any queries or issues regarding e-voting, vou may refer the Frequently Asked Questions ("FAQ™)
and e-voting manual available at download section of www.evoting.nsdl.com add write an email to Mr. Kaushal

Kumar at evotine(@nsdl.co.in.

The Board of Directors has appointed Mr. Shantanu Jain, Advoacte- E. No. D-2803/2022), 5.B. Jain and
Associates, as the Scrutinizer for conducting Postal Ballot and e-voting process in a fair and transparent manner.

The results of remote e-voting will be declared on Tuesday., August 05, 2025 at the registered office of the
Company, The remote e-voting results and report of scrutinizer will be furnished to NSE and BSE and will also
be uploaded on the Company’s Website https://www.pavna.in,

Place: Aligarh
Date : July 02, 2025

For Pavna Industries Limited
Sd/-

Mr. Swapnil Jain

Managing Director

DIN: 01542555

STATE BANK OF INDIA ) wredia ®¢< &5

SBl SOHNA, DELHI ALWAR HIGHWAY, SOHNA
PUBLIC NOTICE FOR AUCTION OF PLEDGED ASSETS

EEING GOLD ORNAMENTS

The borowers, [n-specilic and the public in general are heraby nofified Bhal public auckion of
ihe gold orraments phedped in the below accounis & proposed to be conducled by STATE
BANK OF INDIA 31 the befow mentioned branch, The below mentioned borrowers has avaded
ihe cradit faclity from STATE BANK OF INDHA against the pledge of gold omamends (*Gald
Loan Facilily™) in favour of 1he bank owands Ihe secunty. The demand nolices wera issuad
o lhe barowess/gudranions callmg up he borrowess! guarantons o pay heir sutslandmg
armaunt towards the gold loan facility aeailed. As 1he bomowers! guarantors have failed o rapay
the outstanding soan amount, the bank & constrained ta invoke the pledge and proposed to
condust an -auckion sale of pledped gokd omaments more particolarty described in'schedule of
proparty herguncaron 10,07,2025 at 4.30 PM at the Branch Premises: SBl Sohna, Chungi
Ko 1, Rajoria Colony, Dalhi Alwar Highway, Sohna—- 122103 on “As in Where 57, A5 5
What is", "Whatewer There is” And "No Recourse Basis”,

BORROWER MAME AND LOAN AJC AMOUNT GROSS NET
ADDRESS WO, OUTSTANDING {IN BS.) | WEIGHT | WEIGHT
Mr Gian Chand 42514 RS 140,600 B4.00 | 15.50 GMBE
Address : 67, Baluda{151) 0v21i8 | = INTEREST + OTHER GME
Sohna, Gurgaon, Haryana - CHARGES THEREDOM
122103

STATE BANK OF INDIA has the autharity 1o change the auction date without any prior nobce
Auction will ba held 10,07.2025 at 4.30 PM. For dedsded tarms and condilions, peease contact
Authorized Officer, Mrs Swati Sharma, Mobile no, BB2E579714,

Bank reserves its right to call off the auction at any point of time before the process,

PLACE: NEW DELHI, SV-, AUTHORIZED OFFICER,
DATE: (.07, 2025 STATE BANK OF INDIA

TATA CAPITAL LIMITED

CIN NO.65990MH1991PLCOG0OGTD
Wehbsite : www.tatacapital.com

L

TATA

Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013.
Branch office: Tth Floor, Videocon Tower, Block TE, Jhandewalan
Extension, Karol Bagh, New Delhi-110055

POSSESSION NOTICE

ths per Appendlx IV read with Rule (1) of the Security interest Enforcement Rules, 2002
This i fo inform thal Tata Capifal Lid.[TCL) iz & non-banking finance company and
incorparated under the provisions of the Companies Acl, 1856 and having its registensd
office at Peninsula Business Park, Tower A, 11ih Floge, Gangalrao Kadam Marg, Lower
Farel, Mumba- 400013 and a branchy office amongsd other places at New Delhi ("Branch’),
That vide Ordiers dated 24112023, the National Company Law Tribunal (NCLT) Mumbai
hag duly sanchioned the Scheme of Amrangement between Tala Capilal Financial Sendces
Limited ["TCFSL") and Tate Cleantech Cagital Limided ("TCCL™) as transferors and Tata
Capital Limited [ TCL"). astransferes under the provisions of Sactions 230 10: 232 read with
Secfion 66 and ofher apphicable provisions of the Companies Act, 2013 (“said Scheme™). In
tarms tharaof, TCESL and TCCL (Transferar Companies) along with its undertakang have
merged with TCL, a8 a going concern, together with all the properfies, assets, assels, rights,
benefits, merest, dubes, obligations, liabililies, confracts, agreements, sacunities ate. we.l,
01.01. 2024, In pursuance of the said Order and the Scheme, all the faciily documents
executed by TCFSL and all outstanding in respect thereof stood transferred to Applicant
Cormpany and thus the TCL is enbtled to claim the same from the [Borrowers/Co-Bormowers]
in terms thereof.

Whereas, the endersigned being the Authorized Officer of the Tata Capital Ltd., under the
Securiteation and Reconstruclion of Financial Assats and Enforcement of Securily Intesesl
Acd, 2002 and in exercise of powers conferred under-Saction 1312} read with Riuba 3.of the
Security Inferest (Enforcement) Rules, 2002, issued a Demand Nobce dated 20,03, 2025
calling upon the Borower & Co-Borrowers/Guarantors 2, 1.Mr. Raju,E-2(87 Sec-16
Rahini, New Delhi = 110085 Also-at House No, 117, Block E-1 Sec-16 Rohinl ,Dedhi -
110085, 2., Mr. Jaswant, E-2/8T Sec-16 Rohini, New Delhi - 110085, Also at House No.
117, Block E-1 Sec-16 Rohini, Dethi - 110085,3, Mrs, Shashi, E-2/87 Sec-16 Rohini New
Dedhi- 110085, Also at Housa No, 117, Bleck E-1 Se¢-16 Rohinl Delkd - 110085.4., Mrs,
Manu, E-237 Sec-16 Rohini, Mew Delhi - 110085, Also at House No. 117, Block E-1
Sec-16 Rohini ,Delhi - 110085,5., Durbal, Catteres, House Mo, 117, Block E-1 Sec-16
Rohini ,Defhi - 110085 to repay the amount mentioned m the Demand Naotice being Rs.
80,74,160/- vide Loan Account 6101184 & T010874 along with interest plus penal interest
charges, costs elc. within 60 davs from the date of the said nodice.

The borrowers, having faied bo repay the amaunt, nolics s hereby given o the borrgwers, in
particutarand the pubdc, in genesal, that the undérsigned has takea Symbalic possession of
the property descnbed herein below in exercise of powers conferred on him undsr Sechon
1304} of the said Act read with Rule 8of the sasd Rules on ths 02,07, 2025

The borrowars, m particular, and the puble, in gensral, are hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the Tata
Capital Lbd, for an amount Bs. 80,74, 1600- as on 15.03.2025 alongwiih inferest thereon-and
penal interes], chargas, costs elc

The Bormower s aftention i imited o provision of sub section (3] of Section 13 of the Act, in
respaclof ime available o redearn the sacured assests,

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,
Mumbai 400070

GRO

CORRIGENDUM TO AUCTION NOTICE

With reference to the E-Auction Notice of the Borrower/Guarantor(s) 1. Mr Associates
2. Minakshi Sharma 3. Akshat Sharma 4. Alok Sharma Loan Account Number:
UGDELSS0000052384, Published on 02.07.2025 in this Newspaper. It is hereby informed
that the Earnest Money Deposit (EMD) amount was inadvertently mentioned incorrectly
in the said notice. The correct EMD amount should be read as: ¥13,14,555/- (Rupees
Thirteen Lakh Fourteen Thousand Five Hundred Fifty-Five only).

All other details of the E-Auction notice remain unchanged.

Place: DELHI Sd/-(Authorised Officer)
Date: 05.07.2025 For UGRO Capital Limited

TATA CAPITAL LIMITED
'I:\I"J'I\ Regd. Office: 11th Flar, Tower A, Peninsula Business Park,

POSSESSION NOTICE (FOR IMMOVAELE PROPERTY)
As per Appendix IV read with Rule 8(1) of the Security Interest
Enforcement Rules, 2002)

Thiz is b inform that Tata Capial Lid [TCL) ig & non-banking finance compary and incorparated
tmder the provisions of the Companies Act, 1956 and having its registered office at Peninsula
Business Park, Tower &, 11h Floor, Ganpalrao Kadam Marg, Lower Parel, Mumbai- 400013 and
g branch office amongst alher places af Maw Dalhi (*Branch™), Thal wde Orders daled
24 11,2023, the Mational Company Law Tribunal (MCLT) Mumbal has duly sanclioned (he
Schame of Arangement babawean Tata Capdal Financial Servicas Lmdled [TCFELT) and Tala
Cleantech Capital Limied [("TCCL) a5 fransfercrs and Tata Capital Umited [TCLY a3
transferes under the provisions of Sections 23010 232 read with Section 66 and other applicable
provigions of the Companies Act, 2093 ("said Scheme™). In terms thereof, TCFSL and TCCL
[Transfaror Companies) siong with ils underiaiing have merged with TCL, &5 8.poing concem
logethar with- all the properties, gssabs, assels nghls, banefits, inleres], duties, abligabans,
liabilities, condracls, apraaments, securilies abe. wel 01042024 In pursuance of ihe said
Order and the Schame, all the facility documents execuled by TCFSL and all outstanding in
raspect ihereof stood fransfemed o Applicant Company and thus the TCL is entitled to claim the
same from the [Bomowers/Co-Borrowers] infems thereof

Wheregs, the undersigned being the Authorzed  Officer of the Tele Capital Lid, under the
sacuntizatian and Reconslruction of Financial Assats and Enfoecamant of Secunty Intaresl A,
2 and in exencse of pawars confierred undar saction 13(12) read with Rule 3 of the Sacurily
Intares (Enforoamant) Rules, 2002, msued a Demand Nolice - 27-03-2025 as bedaw calling
ugran e Bommawars 1o regay the mount manticned in Ba noSce willn 60 days from tha date of
the said notice.

The Bormowers, having failed o repay he amount, noltice is hereby given o the Borawers, in
particular and the public, in general, that the undersagned has taken SymboliciCaonstrucive
Passesaion of the property described hersin balow in exercse of powers condemad an him under
sachon 1314} read with Russ 8 ofthasaad Act

The Borrowars, In partcular, and the public in gereral, ane heraby caulionad nal 1o daal with the
propesty and any dealings with the property will be subject o the change of the Tala Capia
Limné%ed. for an amound refarred to befow along with inférest thereon and penal interast, charnges,
cosls ete. from date of demand nofice.

[The bormower's attention is invited to provisions of sub-section (3) of section 13 of the
Act, inrespect of time available, to redeem the secured assets.]

Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013.

Loan Name of Obligor(s) Legal Amount& | Date of
Account Heir{s)Lagal Represantative (s) Date of Demand| Symbalic
Nofs). Motices Possession
24790720 | 1. TALWINDER SINGH, M-56E, FIRST FLOOR, Re. |03.07.2025
(restructured [BACK SIDE, BLOCE-M, GURL HARIKISAM, 1,26,53 636/
Loan CELHI 110063, 2 RAJINDER KAUR, M-588,| & 27.03.2025
Account  |FIRST FLOOR, BACK SIDE, BLOCK-M, GURL
number [HARIKISAN, DELHI 110053, 3. MS GURU
TCFLAD3EED |[HARKISHAN ENTERPRISE, Through s
00011100443 |Proprietor, HOUSE NUMBER 1-27, BLOCK N,
SECTOR- 1, DSIDC, BAWANA, NEW DELHE-
110039, 4. RINKY, W-568, FIRST FLOOR,
BACK SIDE, BLOCK-M, GURL HARKSAN,
DELHI 110063

Description of Property: BACK SIDE HALF PORTION MEASURING 18691 SQUARE
YARDS OF FIRST FLOGR, WITHOUT ROOFITERRACE RIGHTS, ALONGWITH UNDIVIDED
PROPORTIONATE SHARE IN TOTAL LAND UNDERMEATH, PART OF FREEHOLD
PROPERTY BUILT LIPON RESIDEMTIAL PLOT OF LAMD BEARING NUMBER M-RGE,
SHOWN IN THE LAYCUT PLAN OF THE HINDUSTAN CO-0OPERATIVE HOUSE BLILDING
SOCIETY LTD., COLONY KNOWN AS GURU HARKISHAN NAGAR, SITUATED AT PASCHIM
VIHAR, NEW DELHI, MORE PARTICULARLY DESCRIBED IN GIFT DEED DATED
31.05.2019, EXECUTED [N FAVOR OF TALWINDER SINGH

Date: 03.07.2025
Piace: Delhi

Sdi-  Authorised Officer
For Tata Capital Ltd,

Description of Mortgaged Property/Secured Asset

Propery: Bearng Kothi Mo, 9 Land rmeasuring 48.00 Sg, Mir, in Block & Pocket H-1 Seckor -
16 Situated in Rohini Residential scheme Dalhi, with the Treahold fighd of the land undar tha
said property by virtve of conveyance Deed a3 regn, Mo, 1315 Book no. 1ol No. 544 on the
pages 62 10 64 Regd on dated — (5.02,. 2000 EXECUTED IN FAVOR OF Mr, Raju S/0 Shri
Mr. Durbal & Mr. Jaswant 3/0 Shri b Durbal,

BHARAT GEARS LIMITED

% Regd. Office & Works: 20 K.M. Mathura Road, P.O. Amar Nagar, Faridabad-121003 (Haryana)
Tel: +91 (129) 4288888
Website: www.bharatgears.com, E-mail: info@bglindia.com
CIN: L29130HR1971PLC034365

Placea: Delhi
Date- 02.07.2025

Sdl-  Authorsed Officer
For Tata Capital Ltd.

___"_‘ Bella Casa Fashion & Retail Limited

Registered Office- E-102, 103, EPIP, Sitapura Industrial Area,
Jaipur- 302 022 (Rajasthan), Website-www.bellacasa.in,
CIN- L17124RJ1996PLC011522,
E-mail-inffo@bellacasa.in, Tel No. 0141-2771844
NOTICE OF POSTAL BALLOT AND REMOTE E-VOTING INFORMATION

Notice is hereby given to the members of “Bella Casa Fashion & Retail Limited”
(“the company”) that pursuant to section 108 and 110 of the companies act,
2013,read with Rule 20 and 22 of the Companies (Management and
Administration), Rules,2014, Regulation 44 & 47 and other applicable
provisions of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations,2015, Secretarial Standards (SS-2) on General Meetings issued by
the Institute of Company Secretaries of India (including any statutory
amendment(s), modification(s) or re-enactment(s) thereof, for the time being
in force) and in terms of General Circular Nos. 14/2020 dated April 08,2020,
17/2020 dated April 13,2020, 22/2020 dated June 15,2020, 33/2020 dated
September 28,2020, 39/2020 dated December 31,2020, 10/2021 dated June
23,2021, 20/2021 dated December 08,2021, 03/2022 dated May 05,2022,
GeneralCircular No. 11/2022 dated September 28, 2022, General Circular No.
10/2022 dated December 28, 2022, General Circular No. 09/2023 dated
September 25, 2023 and General Circular No. 09/2024 dated September 19,
2024issued by Ministry of Corporate Affairs (collectively called as “MCA
Circulars”) the company is seeking approval of its members by way of Postal
Ballot as stated in the Postal ballot Notice dated Thursday, July 03,2025 (“Postal
Ballot Notice”).

The company has completed the dispatch of Postal Ballot Notice only through
mail on Friday, July 04, 2025 to those members whose email address are
registered with the company/Depositories/ Registrar and Share Transfer Agent
(RTA) as on the cut off date i.e. Monday, June 30, 2025. Further in accordance
with the aforementioned circulars, physical copies of Postal Ballot Notice along
with the Postal Ballot Form and pre-paid business envelope has not been sent to
the members. Hence the members are required to communicate their
assent/dissent only through the remote e voting system.

The company has engaged the services of Central Depository Services Limited
(CDSL) for providing the remote e voting facility.

The aforesaid notice along with the explanatory statement is available on the
website of the company i.e. www.bellacasa.in , website of the stock exchange
i.e. www.bseindia.com and on the website of e-voting agency i.e.
www.cdslindia.com. Those members whose mail id are not registered, are
requested to refer to the procedure mentioned in the notes to the Postal Ballot
Notice, available on the websites, to cast their votes electronically.

The cut off date for the purpose of ascertaining the eligibility of members to cast
their votes through remote e-voting facility is Monday, June 30, 2025. The
members whose names appears in the Register of Members of the Company or
Register of Beneficial Owner maintained by the depositories/ Registrar and
Share Transfer Agent (RTA) as on the cut-off date shall be entitled shall be
entitled to avail the remote e voting facility.

The remote e voting period commences from 9.00 a.m. (IST) on Sunday, July 06,
2025 upto 5.00 p.m. (IST) on Tuesday, August 05, 2025. The remote e voting shall
be disabled thereafter by CDSL.

The Board of Directors has appointed Mr. Manish Sancheti of M/s CSM & Co.,
Company Secretaries having Membership No.FCS No. 7972 and Certificate of
Practice No. 8997,to act as the Scrutinizer for conducting the Postal Ballot
including e-voting process in a fair and transparent manner.The result of the
Postal Ballot shall be announced on or before Thursday, August 07, 2025 at the
registered office of the company and the same shall also be intimated to BSE
and will also hosted on the website of the company (www.bellacasa.in ) and
CDSL (www.cdslindia.com ) respectively.

All grievances connected with the facility for voting by electronic means may be
addressed to Mr. Rakesh Dalvi, Sr. Manager, (CDSL, ) Central Depository Services
(India) Limited, A Wing, 25th Floor, Marathon Futurex, Mafatlal Mill
Compounds, N M Joshi Marg, Lower Parel (East), Mumbai - 400013 or send an
email to helpdesk.evoting@cdslindia.com or call at toll free no. 1800 21
099110r to Ms. Sonika Gupta, Company Secretary & Compliance Officer of the
company at E-102, 103 EPIP, Sitapura Industrial Area, Jaipur-302022 (Raj.) Tel.:
0141-2771844 or email at cs@bellacasa.in

For Bella Casa Fashion & Retail Limited

Sd/-
Date: Friday, July 04, 2025 Sonika (/Supta
Place: Jaipur (Company Secretary)
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NOTICE OF ANNUAL GENERAL MEETING AND
REMOTE E-VOTING INFORMATION

NOTICE is hereby given that the 53" Annual General Meeting (AGM) of the members of

Bharat Gears Limited will be held on Wednesday, the 30" July, 2025 at 04:00 P.M.

through Video Conference (VC)/Other Audio-Visual Means (OAVM) to transact the

business set out in the Notice which has already been sent to the shareholders for
convening the Annual General Meeting.

In continuation of the Ministry of Corporate Affairs (“MCA”) General Circular No. 20/2020

dated 05" May, 2020 read with General Circular No. 02/2022 dated 05" May, 2022,

General Circular No. 10/2022 dated 28" December, 2022, General Circular No. 09/2023

dated 25" September, 2023 and General Circular No. 09/2024 dated 19" September, 2024 in

relation to “Clarification on holding of Annual General Meeting (AGM) through Video

Conferencing (VC) or Other Audio Visual Means (OAVM),” (“MCA Circulars”), the

Ministry of Corporate Affairs (“‘MCA”) has permitted the holding of Annual General Meeting

through VC or OAVM without the physical presence of Members at a common venue. In

compliance with these MCA Circulars and the relevant provisions of the Companies Act,

2013 and the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015

(“the Regulations”), the Annual General Meeting of the Members of the Company will be

held through VC/OAVM.

The Notice of the Annual General Meeting along with the Annual Report for the financial

year 2024-25 has been sent only by electronic mode to those Members whose e-mail

addresses are registered with the Company/Depositories and a letter providing the
web-link, including the exact path, where complete details of the Annual Report are
available is being sent to all those shareholders who have not registered their e-mail
addresses and these documents are also available on the website of the Company
under the link: https://www.bharatgears.com/pdf/notice-of-53rd-agm.pdf and
https://www.bharatgears.com/pdf/annual-report-2024-25.pdf respectively in
accordance with the aforesaid MCA Circulars and Circular No. SEBI/HO/CFD/CFD-PoD-
2/P/CIR/2024/133 dated 03" October, 2024 issued by the Securities and Exchange Board
of India (“SEBI”). The instructions for joining the Annual General Meeting are provided in
the Notice of the Annual General Meeting. Members attending the meeting through

VC/OAVM shall be counted for the purposes of reckoning the quorum under Section 103

ofthe CompaniesAct, 2013.

In terms of the provisions of Section 108 of the Companies Act, 2013 read with Rule 20 of

the Companies (Management and Administration) Rules, 2014 and further amendments

thereto and Regulation 44 of the Regulations, the Company is pleased to provide remote
e-voting (voting from place other than venue of AGM) facility to the Shareholders for
transacting the business at the above said AGM scheduled to be held on Wednesday, the

30" July, 2025 at 04:00 P.M. through remote e-voting platform of MUFG Intime India

Private Limited (Formerly known as Link Intime India Private Limited) (MIIPL). All the

members are informed that (a) the business as set out in the Notice of 53 AGM may be

transacted by remote electronic voting; (b) the remote e-voting shall commence on

27" July, 2025 at 9:00 A.M.; (c) the remote e-voting shall end on 29" July, 2025 at 5:00 P.M.;

(d) the cut-off date for reckoning the rights for remote e-voting is 23 July, 2025;

(e) persons who have acquired shares and become members of the Company after

sending of notice and holding shares as of the cut-off date i.e. 23 July, 2025 may obtain

the user ID and password by sending a request at rajiv.ranjan@in.mpms.mufg.com or

delhi@in.mpms.mufg.com; (f) the remote e-voting shall not be allowed beyond 5:00 P.M.

on 29" July, 2025: (g) the members attending the meeting through VC/OAVM who have

not casted their vote by remote e-voting shall be able to exercise their right at the meeting
by casting their votes through electronic means; (h) a member may participate in the AGM
even after exercising his/her right to vote through remote e-voting but shall not be allowed
to vote again in the meeting; (i) a person whose name is recorded in the register of
members or in the register of beneficial owners maintained by the depositories as on
cut-off datei.e. 23 July, 2025 only shall be entitled to avail the facility of remote e-voting as
well as voting in the AGM; (j) the Notice of 53 AGM is available on the Company's website

i.e. www.bharatgears.com; on the website of Stock Exchanges i.e. www.bseindia.com

and www.nseindia.com and on MIIPL's website i.e. https://instavote.linkintime.co.in and

(k) for the process and manner of remote electronic voting, members may go

through the instructions in the Notice of 53" AGM or visit MIIPL's website

https://instavote.linkintime.co.in and in case of queries members may refer to the

Frequently Asked Questions (FAQs) for members and remote e-voting user manual for

members under the Help section of https://instavote.linkintime.co.in or contact Mr. Rajiv

Ranjan, Assistant Vice President-e-voting, MUFG Intime India Private Limited (Formerly

known as Link Intime India Private Limited) (MIIPL), C-101, 247 Park, L.B.S. Marg,

Vikhroli (West), Mumbai - 400083, at E-mail ID: enotices@in.mpms.mufg.com at

telephone no. 022-49186000 who will also address the grievances connected with the

electronic voting. Members may also write to the Company Secretary at the above
mentioned e-mail ID or Registered Office address.

Process for Registration of email ID and Bank Account details:

In case the shareholder's email ID is already registered with the Company/its Registrar &

Share Transfer Agent “RTA’/Depositories, log in details for e-voting are being sent on the

registered email address.

In case the shareholder has not registered his/her/their e-mail address with the

Companyl/its RTA/Depositories and or not updated the Bank Account mandate for receipt

of dividend, the following instructions to be followed:

(i) Kindly log in to the website of our RTA, MUFG Intime India Private Limited (Formerly
known as Link Intime India Private Limited), https://in.mpms.mufg.com under
Investor Services>Email/Bank detail Registration - fill in the details, upload the
required documents and submit.

(i) Inthe case of Shares held in Demat mode:

The shareholders may please contact the Depository Participant (‘DP”) and register
the e-mail address and bank account details in the demat account as per the process
followed and advised by the DP.

Further details of the above are available on the website of the Company i.e.

www.bharatgears.com and the Stock Exchange website i.e. www.bseindia.com and

www.nseindia.com. For Bharat Gears Limited
Sd/-
Dated: 04 July, 2025 Prashant Khattry

Place: Faridabad Corporate Head (Legal) and Company Secretary

New Delhi




